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Y s The plaintiff, R.,5. Ojha was uﬂfkngizrq
as Guard 'A%, He is claiming overtime allowance
for 753 hours @ Rs, 5,50 per hour for the _gﬂrﬁ-_i;?ujﬂ'

4.11.79 to 22.3.1980, He made various repnasantatiunm
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without any success., So he gave notice under asiae{‘.“
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80, Code of Civil Procedure on 2.10.1982 and filed
the present suit on 31.1.1983,
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e The defence is that vide order dated 26”-!3-#53
Rst
the plaintiff was told that only 2448-10 were due

to the plaintiff as overtime. The suit is barred by
limitation and the Civil Court has ne jurisdiction.
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2baee the plaintiff should have gone to the authority |
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~ was dec: "C 'he defendants
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that his entire claim is l‘ga% .n , [ efendants |
have failed to explain as tu hﬁ& ‘“ EoR _i

Rs. 2448-10 is due to the plainti err e

to the nlaintiff as overtime, %
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S5 The claims relates to the period 4!1%1 j-
to 22.3.1980. MNotice was given on 2.10 1*‘iQEZ un.;f'
Section 80, Code of Civil Procedure and the suit
was filed on 31,3.1983. The claim was partly ., +'
admitted on 26.3.83. So the finding of the 1aarnad}

not
Fiunsif that the suyit da[tlm?barrsd is % curract.}& "
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6 The plaintiff was drawing salaryﬁ&m'tha ;
Rs.1000/~, His case is that he uas drawing more
than Rs.1000/- so the provisions of Payment of
Wages Act do not apply. It is not a case in which
a claim under Section 15 of the Payment of Wages Act
1s pending and inspite of that the plaintiff filed
a Civil Suit. So under the circumstances mantia-nadz

above we do not find any force in this appeal _-ﬂ'-l'l'ﬂ-

the same is dismissed with costs on parties,
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Dated the lﬁ March, 1988 _ _f':
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